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sions of 65.29 of +the Fcministrative TrlbunalsirA&?“”

has been transferred to this Tribunal under the -xnf {

XIIT of 1985 and registerec at the number 1ndit:atg_d an

above. The Prayer is for issue of writ in the natur“ -
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of certiorari to call for the rules relating to prnmn-,.'

L1 an ™ o G als SRR employees and quash them insofar as

they offend Articles 14 and 1E of the Cunatitutinn'
of India. A writ in the naturcho: mancamus commanding
the FRespondents to Fromote the Petitinnefs on the
posts  of “WAsSstt. Store Superintendent and Office
cuperintendent has alsc been prayed, f
2. The facts are that the Petitioners, namely,
l.O.Misra, P.N.Misra and 5.0.Joshi were made to appear

in a competitive examination on 2.4.1978 for Teontit=

Bl =

ment to the post of Asstt. Store Superintendent in

aCcordance with rules cated 18.1.1874 framed under

Frt.308 of the Constitution regulating the method
of recruitment to *the non-gazetted class ITI posts 'j
of Asstt. Store Superintendent in the Central CGovt. l
Health Scheme !Annexure 1Y, Sri* Pram Kumar, Petitioner
no.4 was not eligible to appear in the examinatiaon
end, therefore, he was pot permitted to appear.
However, Petitioner nos. 1 to 3 were not selected.
Therefore, a writ petition was fileg challenging the

Eules of recruitment annexed 85 annexure 1 +to the
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that confus ing

rules were violative of Articles 145 and ‘@ﬁ? ::,!r|~1|
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Constitution. The allegations in the petltian ﬂg,.al’n?“'--*i-.__ -
that the Petiticners want to allege that the n ‘4;4:' & ;
Division Clerks should not be eligible to the TECTUW ¥ ‘
ment to the post of Asstt. Store Superintendent. Hnw-
ever, the Respondents have alleged that they acqu_if;;:g-"é'.__ - <
EXperience of stores eand, therefore, they have been _
mace eligible. To us, it éppears to be a valid grounco A
as to why the Upper Divisien Clerks have been m’fa_d.'a’:h-.'-' : o
eligible for appointment as Asstt. Store Suprein-t-'en...—.t-f
dent. The reason as to why FPharmacists grade I and »~
IT or the Store Keepers have not been made Eligi-"blejl
to the post of Office Superintendent is alsg understand J*E
-able. The post of Office Superintendent is of minis- {"
terial S nathineg s ilc para-medical staff will not be ." :
egble to meet the requirement of the post ., oln t_hE_SB. :
circumstances, we do not find any force in the writ :
petition. .
A The writ petition ic dismissed without any
or as to costs,
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